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West Bengal Government’s recom-
mendation and so on, the discussions
are going on with the company, and
a negotiating team ha< been set up by
the Government to go and discuss with
Phillips (India) Co., not only in regard
to this particular licence but the
genera] role that the company can
play here, the reduction in foreign
quota and so on and so forth. So, this
negotiating team is taking up the
whole matter and other related mat-
ters with the company.

SHRI B. K. DASCHOWDHURY.
May I know whether it is a fact that
Phillips Co., started a factory at Loni,
near Poona, in 1958 with a capacity
to manufacture 12,000 sets a year and
up to date, the branch at Loni has
been allowed to expand up to 700,000
sets without putting any restriction or
any condition that 75 per cent of their
total production should be exported?
It so, why these two standards have
been maintained by the same com.
pany one for the expansion in West
Bengal and the other for expansion
in Loni, in Maharashtra?

SHRI K. C. PANT: There is no
question of two standards. The Poona
company had a licenced capacity, ac-
cording to my information, of 3.3 lakh
radip receivers Thigs mav be at a
later date than the one mentioned by
the hon, Member. In 1968, they had
applied for a licence for expansion of
the capacity to 18 lakh sets. But. the
licensing committee only agreed to
seven lakh radios. This was approved
and the letter of intent was issued
Their applications was prior to the
other application of expansion in the
Calcutta unit from 60,000 to 1,75,000
units. So, 1 do not think there are
two standards.

SHRI B. K DASCHOWDHURY:
May 1 know,—(Interruption)~the
dste was changed, though the monthly
quota of this licence was from Nnv.
ember, 1870, but it was changed froa
August, 1949 to 19707
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SHRI K. C. PANT; I do not know
about any change of date. I do not
know what the hon. Member iz really
objecting to. In West Bengal, this
company has expanded production and
without authorisation, they were al-
lowed to go on producing. What is
the objection?

SHRI M. 8. SANJEEVI RAO: I want
to know from the hon. Minister whe-
ther he is aware of the fact that bes
cause of the policies of the Govern-
ment of India, Phillips Co., are not
only shutting down in West Bergal
but they are going to Singapore in a
big way and they are intending to
completely wind up their organisation
in India?

MR. SPEAKER: This does not arise
out of this question. This is an in-
formation you are giving to the Min-
wster, How 1s he expected to know it?
Did they consult him about Singapora?
Next question,

SHRI SAMAR GUHA: Sir, one sup-
plementary. Just half a minute,

MR. SPEAKER: 1 have already
passed on to the next question 1 am
sorry Now, Mr, Bibhuti Mishra.
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SHRI FATEHSINGHRAO GAEK-
WAD: May I know the main failure
of the National Integration Council
which prompted its winding up?

SHRI RAM NIWAS MIRDHA: There
is no question of winding 1t up and
there is no question of ity failure also
The Council was very useful; it gave
& set of directives on which the ad-
ministration could work; it gave irdi-
cations on the lines of which legal
statutes could be amended. They have
done very commendable work which
is providing guidance even now 1
our work.

SHRI Y. S. MAHAJAN: Integra-
tion is concerned with lingustic pas-
sions between different sections of the
community. For this purpose 1 helieve
if children speaking different langua-
ges could be brought together in the
same school, it will make for integra-
tion I want to know whether there
are any schools of that kind

MR. SPEAKER: The question 1
about reviving the Council an4 not
about the schools,

SHRI Y. S. MAHAJAN: Integratior
is promoted by bringing together
children speaking different languages

MR. SPEAKER: I agree it is so, but
it is also important that the question
should be relevant to the main ques-
tion. I am sorry for that.
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SHRI G. VISWANATHAN: I would
like to know from the hon. Minister
liow many of the recommendations of
the National Integration Council have
been accepted and how have they
bLren implemented so far.

SHRI RAM NIWAS MIRDHA: We
have answered the questions to this
effect before—starred as well as un.
rtarred—and we have placed on the
able of the House the recommenda-
tions and the manner in which they
have been, implemented. If the hon.
Member wishes, I can send a cupy of
it to him.

SHRI HARI KISHORE SINGH May
I know the steps taken by Government
to revive the National Integration
Council and the assistance it has re-
ceived from various elements m  the
country including the political vartles
which are opposing for the revival ot
the National Integration Council?

SHRI RAM NIWAS ™IRDHA:
Government 1s not awaie of any poh-
tical party opposing the revival nf i
National Integration Council It 19
true that some parties did not parti-
cipate initially in the meetings of the
Nationa}] Integration Council But we
were not aware of any political parties
who were opposed to the revival of
the National Integration Council

SHRI SAMAR GUHA: Is it 3 fict
that the National Integration Council
as 1t exists to-day, in its last meeting,
formulated certain things in rezard tc
the sons of the soil as also in regard
1o the rights of the munorities, parti-
cularly, the linguistic minorities”

MR. SPEAKER: This 15 only about
the revival Your question does not
arise from the main question.

SHRI SAMAR GUHA: May I hum-
bly draw your kind attention that just
before I put my question. you allow-
ed two questions. As regards imple-
mentation the hon. Minister has re-
plied to that question. My question
flows from that. And so, you will
please allow me to pug the question.
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MR. SPEAKER: 1 am sorry. This
does not arise from the main question.

SHRI SAMAR GUHA: This is a
sense of discretion. (Interruptions).

MR. SPEAKER: The question ijs
with regard to reviving the Nationa}
Integration Council. You are dis-
obeying me, you should not expect
that I shall yield because you go on
Integration Council. ovu are dis-
You will please sit down. I am so
sorry.

Tnquiry into charges against Director
of Health Services, Goa

*923. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1826 on 7th August, 1970 re-
garding the corrupt practices in the
purchase of medicines for Governnient
Hospitals in Goa and state:

(a) whether any inquiry was ins-
iituted against the Director of Health
Services, Goa; and

b)Y if so, when and with
resuit?

what

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K C PANT): (a) and (b).
Yes, Sir An enquiry was instituted
by the Government of Goa. Daranan
and Diu agaimnst their Director of
Health Services. The articles of
rharges were served on the officer on
the 17th October, 1970. The inquiring
eathority submitted its report on 7th
July, 1972 and the Central Vigilance
Commission tendered its advice on
the findings of the inquiring authonty
to the Union Territory Government on
the 25th Septemebr, 1972. A final de-
cision is expected to be taken soon by
gle Government of Goa, Daman and

.

SHRI PURUSHOTTAM KAKOD-
KAR: My question was whether there
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was any discrepancy between the
charges communicated to the Ministry
of Home Affairs by the Chief Minister
of Goa, Daman and Diu ani the
charges as stated in the show cause
notice given to the Director of Health
Services, Goa, Dr. Wag. I do not know
why my question was truncated. The
minister said that in October 1970
charges were served on the Director
of Health Services, Goa. On Tih July,
1972 the enquiring authority submitted
its report and on 25th Septemebr 1972
the Central Vigilance Commission
tendered its advice on the findings of
the inquiring authority to the Union
Territory Government. We are now
in May 1973. The minister said that
a fina] decision is expected to be taken
soon. The Director of Health Services,
Dr. Wag, was very recently honoured
with the 1972 award by the All India
Medical Association in Calcutta for
rendering best service in the cause of
public health in the country. This
Director was suspended in 1970 on the
pretext of something here and some-
thrng there out of the vindictiveness—
political and personal—of the Chief
Mnister of Goa, Daman and Diu He
was kept under suspension.

MR SPEAKER; This 1s not an oc-
cacion to make a speech. Put your
question.

SHRI PURUSHOTTAM KAKOD-
KAR* May I know from the hom.
Mimster whether the enquiry has pro-
ved the charges as baseless? May I
know from the hon Mimister what
serioug action has been taken, or is
being taken, or 1s proposed to be taken
against the person of the Chiet Minis-
ter who kept the Director of Health
Services under suspension for many
months or two years and put him to
mental torture” What serioug action
ha«< been taken against the persor. who
made the Director of Health Services
suffer for no fault of his®

SHRI K, C. PANT: First of all, 1
can assure my hon. friend that the
question which has come to us is not
with regard to any discrepancy with





